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Shrimatl Tarkephwarl Biaha: One
of the incentives for exports was that
in respect of import-substitution com-
maodities available in this country,
some industrial licenves were given to
some industrialists to get imported
material in order to export because
that would have improved the stand-
ard of exports. In view of this, may
I know what were the commitments
which those industrialists made in re-
gard to exports and after getting im-
port licences, whether those commit-
ments were fulfilled and if thas:r com-
mitments have not been fulfilled, whe-
ther any action hag been tuken ¢n
them for not huving fulfilled the com-
mitments?

Shri F, A. fmed: The period allow-
ed 10 them is so short that no estima-
tion can be made whether they have
actually implemeoted or not. We are
closely watching whether the purpnse
for which the import has been allow-
ed has been served or not.

Shri Ebrahim BSulaiman Bait: My
bon. friend Shri A, Sreedharan had
asked a question about restricting the
import of copra und rubber because
that is adversely affecting the pro-
ducers of rubber and copra. While
the hon. Minister had answered the
question regarding rubber. he had not
answered the portion relaling to copra.
May I know whether Government are

idering the questi of restricting
the import of copra in order to help
the poar copra producers in Kerala?

Sarl F. A. Ahmed: 1 would examine
this question, and if the hon. Member
#0 desires, 1 shall Inform him later.

Minister of Steel, Mines and Metals
be pleased to state:

{a) whether the Commereial Audit
Department of the Comptroller and
Auditor General of India reviewed
the working of ithe National Coal
Development Corporation Ltd., for a
period cf three years ending March,
1966 and has submitted a report;

(b) if so, whether a copy of that
report will be laid on the Table
ulong with the reply furnished by
the Corporation; and

ic) whether Government are satis-
fied with the reply given by the
Corporation regarding various lapses
and ions and issions?

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Bethi): {a) and (b). The Com-
mercial Audit Department of the Com-
ptroller and Auditor General of India
cvonducted review of the working of
the National Coal Development Cor-
poration for the period ending 3lst
March, 1866. It is understood this
review has since been finalised and is
being included by the Comptroller and
Auditor General of India in Central
Government Audil Report (Commer-
cial). 1967. In terms of Article 15111}
of the Constitution of India, this
report will be submitted to the Presi-
dent who shall cause the report to be
laid before each House of the Parlia-
ment. Governmenl. no doubt, will
look into alleged lapses. ommissions
and commissions etc. wherever neces-
sary and take further suitable action
in the light thereof.

(c) Does not arise at this stage.






